IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @ i
B PRINCIPAIBENCH, NEW DELHT

0.A.No.152/92. : Date of decision: 27.02,1992,

Sulekh Chand seefipplicant

Versus
The Commissioner of ...Réspondent
Police: Delhi
COR A
THE HON'BLE MR. J.P.SHARMA, MEMBER (J)
' Counsel: ot PRl
Shri B,B.Raval +e.For the applicant.
None «..For the respondent. .

ORDER  (ORAL)

/came
The,matter /before the Bench on 22.1.92 when

the notices were issued to the respondent = for 24.3.92.
On 3.2.92, none was present on behalf of the respondent
and fresh notice was issued to the respondent, The
report of theRegistry showsthat the service on the
respondent is sufficient but in spite of that none is
present from the side of the respondents to oppose this

application,

‘2. The applicant is an Asstt. Sub Inspector

posted iﬁgnelhi Police under respondent no.l. There

- Departmental

‘was som¢/ proceedings against the applicant and he was

Punished by Order dated 27-12-91.

3.' The applicant has preferred an appeal
against this order of punishment on 14=1-1992 gﬂit_' ‘

o

Annexure A-2 on record.

L conta.
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